17 Papers laid [18 MAY 19781 on the Table

(v) (a) Eighth Annual Report
and Accounts of the Gujarat Agro-
Industries Corporation Limited,
Ahmedabad, for the year 1976-77,
together with the Audilors’ Report
on the Accounis and the comments
of the Comptroiler and Auditor
General of India thereon.

(b} Review by Governmen{ on
the working of the Corporation.

(vi) (2) Eleventh Annual Report
and Accounts of the Maharashira
Agro-Industries Developmc:it Cor-
poration Limited, Bombay, for the
year 1976-77, together with the
Auditors’ Report on the Accounts
and the comments of the Comp-
troller and Auditor General of
India thereon.

(b) Review by Government on
the working of the Corporation.

II. Statements (in English and
Hindi) giving reasons for ihe delay
in laying the papers mentioned at I
above.

[Placed in Library. See No. LT-
2354/78 for 1 and II1.

1. Notification under the Central Sales
Tax Act, 1956

1. The Medicinal and Toilet Prepara-
tions (Excise Duties) (Amendment)
Rules, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Sir, I beg to lay
on the Table:

1. A copy (in Hindi} of the Min-
istry of Finance (Department of
Revenue) Notification G.S.R. No. 589,
dated the 27th April, 1978. publish-
ing a Corrigendum to Government
Notification G.S.R. No. 762(E), dated
the 17th December, 1977, under sub-
section (2) of section 13 of the Cen-
tral Sales Tax Act, 1956.

[Placed in Library. See No. 1LT-
2346/781.

1I. A copy (in English and Hindi)
of the Ministry of Finance (Depart-
ment of Revenue) Notification G.S.R.
No. 604, dated the 13th May, 1978,
publishing the Medicinal and Toilet
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Preparations (Excise Dufies) (Am-
endment; Rules, 1978, under sub-
section (4) of section 19 of the
Medicinal and Toilet Preparations
(Excise Duties) Act, 1955,

[Placed in Library. See No. LTI-
2347/178].

L Notifications under the Customs Aect,
1962 ang related paperg

IL. Ministry of Finance (Department
of Revenue) Nofification and related
papers

SHRI SATISH AGARWAL: Sir, I
also beg to lay on the Table:

I. A copy each (in English and
Hindi) of the following Notifications
of the Ministry of Finance (Depart-
ment of Revenue), under section 159
of the Cusioms Act, 1962, together
with an Explanatory Memorandum
on the Notifications:—

(i) G.S.R. No. 290(E), dated the
16th May, 1978, publishing the
Baggage Rules, 1978.

(ii) G.S.R. No. 291(E), dated the
16th May, 1978, publishing the
Tourist Baggage Rules, 1978.

(ii1) G.S.R. No. 292(E), dated the
16th May, 1978, publishing the
Transfer of Residence Rules, 1978.

(iv) G S.R. Nos. 293(E) to 295(E),
dated the 16th May, 1978.

[Placed in Library. See No. LT-
2348/78 for (i) and (iv)].

I1. A copy (in English and Hindi)
of the Ministry of Finance Depart-
ment of Revenue) Notification S.0.
No. 270(E), dated the 3rd May, 1978.
together with an Explanatory Memo-
randum thereon.

[Placed in Library. See No. LT-
2349/787.

Report (1976-77) and Accounts of
the India Drugs and Pharmaceuticals
Limited, New Delhi and related pa-
pers.
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[Placed in Library. See No. LT-

2350/78 for 1 and II].

Notification under the All India Ser-
viceg Act 1951

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL): Sir, I beg to lay
on the Table, under sub-section (2) of
section 3 of the All India Services Act,
1951, a copy each (in English and
Hindi) of the following Notifications
of the Ministry of Home Affairs (De-
partment of Personnel and Admuinis-
trative Reforms):

(i) G.SR. No, 585, dated the 6th
May, 1978 publishing the Indian
Administrative Service (Fixation of
Cadre Strength) Sixth Amendment
Regulations, 1978.

(i) G.S.R. No. 586, dated the 6th
May, 1978, publishing the Indian Ad-
ministrative Service (Pay) Fourth
Amendment Rules, 1978,

[RAJYA SABHA]
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[Placed in Library. See No. LT-
2351/78 for (i) amnd (ii)].

STATEMENT BY MINISTER

Setting up of the Second Press Com-
mission

THE, MINISTER OF INFORMA-
TICN AND BROADCASTING (SHRI
LAL K. ADVANI). Sir, the Hon’ble
Members are aware of Government's
firm commitment to the functioning
of all democratic instituliong 1n 2 free
and unfettered atmosphere. A series
of sleps have already been taken dur-

_ ing ihe last one year to strengthen the

. pendence of the press against

freedom and independence of the
press by way of setting right several
abarrationg of the Emergency. These
measures have included the dismantl-
ing the apparatus of Press Censorship,
the repeal of the Prevention of Publi-
cation of Objectionable Matter Act
and the revival of the Parliamentary
Proceedings (Protection of Publica-
tion) Act. A Bill for the establish-

ant ot the Press Council has already

been introduced in Parliament, and
referred to a Joint Committee. Al-
though these steps have paved the

way for the revival of 2 free and in-
dependent press, it is considered that
the time has come for an indepth exa-
mination of the entire state of the
press in the country with a view to
determining further setps that need
to be taken to restore it to full vigour
and health,

A comprehensive study of the pro-
blems of the Indian Press was con-
ducted by the First Press Commission
which submitted its report in July,
1854, Since then, the Indian Press has
undergone several changes. It has
taken new strides and has acquired
an added significance with the ronti-
nuously expanding readership. As its
role in educating public opinion has
been firmly established, it is essential
to safeguard the freedom and inde-
pres-
sures of all kinds. All this points to
the need for re-examining its place,
status and functioning in a democra-
tic set up—more so, in view of the



